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IN THE MATTER OF : , '
TILAK RAJ ADHANA & ORS. ....APPLICANTS
VERSUS

STATE OF UTTAR PRADESH ~ ....RESPONDENTS

&ADDITIONAL COMPLIANCE AFFIDAVIT ON BEHALF OF
RESPONDENT GROUND WATER DEPARTMENT

Rt AR Tl
&

hereby solemnly state and affirm as under:

1. That] am familiar with the facts and circumstances of the case having
dealt with it in my official capacity and am competent and authorized

to swear this affidavit.

2. That the answering respondent is the Director of Ground Water

rtment, Govt. of UP. Therefore the reply in the paragraphs would

reply to it is set as below:-
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4. That in compliance of tl:\m' wéé;ed 1”7%05 zOgﬁwpassedlbyfﬁle Hon'ble
Nat1ona1 Green Tribunal (N @qT) New D@Thi;a&)vementloned case. It
is submitted that the DlS'[I‘lC%}p\ /ig)rfa’t//Chamnan District Ground
Water Management Council prohibited the construction of new
tubewell in notified areas under Section 12(1) of the Uttar Pradesh
Ground Water (Management and Regulation) Act, 2019. If any person

violates the provisions of this sub-section in a notified area, he shall be

punishable under Chapter Eight.

5. That section 39(1) of Chapter Eight of the Act provides that if any
person contravenes or fails to comply with any provision of this Act or
any rule made thereunder, other than the provisions mentioned in
Chapter Five, or causes obstruction to any authorized person or any
other person authorized by the State Ground Water Management and
Regulatory Authority in the exercise of any power under this Act, he
shall be punishable with such fine not less than two lakh rupees but
which may extend to five lakh rupees or with such imprisonment not
less than six months but which may extend to one year or with both in
the case of first offence. The Uttar Pradesh Ground Water
(Manageinent and Regulation) Act, 2019 does not mention any
calculation for environmental compensation, hence the maximum
penalty amount under the Uttar Pradesh Ground Water (Management
and Regulation) Act, 2019 has been imposed. '
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Mills has informed through its letter dated 14.05.2024 that it has

adopted ponds in villages Macheri, Ameerpur Badayala and Jalalpur
Didar.

A true copy of letter dated 14.05.2024 is attached herewith as

Annexure R-2.

. That vide inspection report 1128 dated 26.06.2024, it was noted that the
work was done on the pond in village Jalalpur Didar in the year 2021
and an assurance has been given for repairs etc. Similiarly, the work is
in progress on a pond in village Ameerpur Badéyala. An assurance has
been given to work on three ponds in village Macheri. However, the

work has not been done by the Modi Sugar Mills.

A true copy of inspection report 1128 dated 26.06.2024 is attached

heI:éWith as Annexure R-3. @1/
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PRAYBR .7 -
In the light of the foregoing, aforesaid respondéﬁ’tu"i;igsfa‘fféﬁlpted to comply
with the order of the Hon'ble TribunalVdat'_e, 17.05.2024 in true spirit.

RESPONDENT - GROUND WATER ARTMENT

2318

_y, U7\ S ey
VIPIN TYAGI (District Govtuﬁ§el SCivil (GZB) &
/VEDANS
Off: Chamber No. 304, District Court
Compound Rajnagar Ghaziabad UP- 201002
Email: vedansh.anand@outlook.com

MN : 8076802450,9350105180

New Delhi
Date: € .07.2024

VERIFICATION

L oo son of Sk MahewlrSiriglty
M_?Z years, presently serving as E X €, do hereby
verify af New Delhi on _§ day of 2024. That the contenting the above reply
contained in Para ___to __ are true to the best of my knowledge as derived from

the official record, reply to ground Para  to  are based on legal advice received

and noting material has been conceded thereon

DEPONENT
Executive Enginees
shinor Irrigation Divise
Ghaziabad
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Item No.05 & 06 Court No.02

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 418/2021
With
Original Application No. 447/2021

Tilak Raj Adhana & Ors.

Applicant
Versus
State of Uttar Pradesh Respondent
With
Tilak Raj Adhana & Ors. Applicant
Versus
State of Uttar Pradesh Respondent

Date of hearing: 17.05.2024

CORAM: HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: Mr, Gi. Gi. C. George, Advocate for State of U.P.
Mr. Pradeep Misra, Advocate for UPPCB {through VC).
Mr. Vdansh Anand Advocate for Respondent No., 3 -
Ground Water Department with Mr. Hariom Executive
Magistrate.

Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh and Mr.
Siddhanth Singh, Advucates for Project Proponent

ORDER

1 The issues of non-operation of Modi Sugar Mill by complying with

environmental laws and norms on various aspects have been raised in

both these OAs. Vanwous orders were passed from ume to time

2 Today, the ssues are crystallized on five aspecty

a. Running of Tubelwells without permission:

b. Non andling an A )
on handling and disposal of Oy ash in accordane with
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guidelines laid down by Ministry of Environment, Forest and
Climate Change, Government of India;

Rain water harvesting system whether made by the said

industry or not and if yes, whether the same is in functional
condition;

The action taken by industry for maintenance of village

ponds which it has adopted.

Necessary plantation as per the requirement of condition of
EC and consent.

3. Though, the additional reply has been given by proponent but on

these aspects, we do not find any categorical reply. On questioned,

learmed counsel appearing for proponent stated that he may be given

some further time to file a better reply.

4. Learned counsel appearing for Uttar Pradesh Ground Water

Department also says that environmental compensation for unauthorized
extraction of ground water has been imposed but details of computation
thereof could not be given. In respect of maintenance of pond aiso, he
says that some further information has been collected by department. He

may place all the materials on record by filing an additional reply afte

serving a copy upon all the parties.

S As jointly agreed, list this matier on 11.07.2024.

Sudhir Agarwal, JM

May 17, 2024

Original Application No.418/2022
With

Dr. Afroz Ahmad, ©M

Original Application No 447 /2022
i1
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M Gma" Vedansh Anand <vedansh.gpoffice@gmail.com>

Submission of Additional Compliance Affidavit alongwith delay application on behalf
of Respondent Ground Water Department in the matter of TILAK RAJ ADHANA &
ORS VERSUS STATE OF UP

1 message

Vedansh Anand <vedansh.gpoffice@gmail.com> Mon, Jul 8, 2024 at 7:32 PM
To: JUDICIAL-NGT@gov.in

Dear sir/ma'am,

In the instant matter, namely Tilak Raj Adhana versus the State of UP, I am appearing for the Respondent
Ground Water Department, UP.

Sir/Ma'am, in Original Application No. 418/2021 with Original Application No. 447/2021, the Hon'ble
National Green Tribunal vide its order dated 17.05.2024 directed Respondent Ground Water Department to
file additional reply/response by Ground Water Department, Uttar Pradesh within three weeks. Therefore, we
are submitting an Additional Compliance on behalf of the Respondent Ground Water Department in the
above-captioned matter.

Regards,

Vedansh Anand

Advocate

Central Government Counsel- Delhi High Court

Panel Counsel UOI - Supreme Court

BA.LLB(H) , LLM Criminal Law

Office : 103, Surya Mansion, 1- Kaushalya Park, Hauz Khas , New Delhi- 110016 | MN:
+918076802450

2 attachments

ﬂ Delay Application dated 08.07.2024.pdf
2224K

ﬂ Additional Complaince Affidavit dated 08.07.2024.pdf
7521K
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